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Permission dated 02.09.2024 by way of filing an Appeal No. 136/2025 

before this Hon'ble Tribunal. However, the said appeal was dismissed 

by this Tribunal vide order dated 12.01.2026 on the ground of being 

barred by limitation. Pertinently, the said Order dated 12.01.2026 passed 

by this Hon'ble Tribunal in Appeal No. 136/2025 has been challenged 

by the Appellant by filing Civil Appeal No. 4419/2026 in the Hon'ble 

Supreme Court, which is pending adjudication as on date. 

15. I say that the contents of the Para 15 of the Reply merit no response.

N. I say that the present Affidavit-in-Rejoinder is bona fide and is being

filed in the interest of justice.

0. In view of the submissions made in the captioned Appeal as also the

Affidavit-in-Rejoinder, it is most humbly prayed that the captioned
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13(p) & 14(p) are based on legal advice, which I believe to 

Annexure(s) are true copies of the originals. 
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Re: Reply of the GCZMA in Appeal no 619 f 2025

From: Karan Batura (karanbatura@yahoo.in)

To: shankar@chambers.net.in; goacoastalzone@gmail.com

Date: Friday, June 5, 2026 at 03:56 PM GMT+5:30

Rejoinder to Appeal 619 - AARC vs. GCZMA.pdf
16.1 MB

Dear All,

Please accept advance service of the Rejoinder being filed on behalf of the Appellant in the captioned
matter.

Kindly acknowledge the receipt of the same.

Regards,

Karan Batura
Advocate-on-Record
Supreme Court of India

On Friday, April 17, 2026 at 12:30:09 AM GMT+5:30, gczma gczma <goacoastalzone@gmail.com> wrote:

Please find annexed hereto copy of the reply filed by the GCZMA in the Appeal no 619 of 2025.
Regards
Legal Retainer
GCZMA

6/5/26, 3:57 PM Yahoo Mail - Re: Reply of the GCZMA in Appeal no 619 f 2025
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